MINISTRY OF EOME AFFAIRS
NOTIFICATION

New Delhi, the 8th Ociober 1988
GS.E. 13‘50.—-_113 exercise of the powers conferred by section 10 of the Dadra
and Nagar Haveli Act, 1961 (35 of 1961), the Centyal Governmeri hereby exiends

to ihe Union territory of Dadra and Nagar Haveli the Bombuy IMotor Vehicles
Tax Acl, 1958 (Bombay Act No. 65 of 1858). as in force in the State of Mzharashira

on lhe date of this notification, subject to the following modifications, namely :—
Modifications

1. Throughout the Act, unless olherwise directed, for the words “Staie Govern-
ment”, the word “Adminisirator” and for the word “State”, the words “Union
territory” shall be substituied.

2. In section 1—

(a) in sub-section (2), for the words “Stale of Maharashira”, the words
“Union territory of Dadra and Nagar Haveli” shall be substituted:

(b) for sub-zection (3), ihé following sub-section shall be substituted.
namely :—

*¢3) It shall come into forece on such date as the Administrator may, by
notification in the Official Gazetle, appoini.”.

3 In ;ecticz 2—
¢a) for clause (1), the Iollowing clauses shall be substituted, namely :—

-{1) “Administrator” means the adminisirator of the Union territory of
Dadra and Nagar Haveli; .

i ' (1A) “appointed day” means the date appointed by the Administrator
i under sub-section (3) of section 1;

(1B) “certificate of taxation” means a certificate, issued under section 3.
indicating therein the rate at which the tax is leviable. and the

T

periods for which the tax has been paid;”;
(b) after clause (8), the fcdowing clause shall be inserted, nam_lely —
“{8A) “Union territory” means the Union territory of Dadra and Nagar
Haveliy”.

" iy

4. In section 3, in sub-section (1), for the figures, letters and words “Ist day
of April, 1958, the words “appointed day” shall be substituted-

5. In section 4, in sub-section (2), for the words “fiffy naye paise”, wherever
they occur, the words “fifty paise” shall be substituted.

6. For section 11, the following section shall be substituted, namely :—

Proceeds of tax to be credited te “11. The proceeds of the tax recovered
the Consolidated Fund of under this Act shall be cr»_ed%,ted to the
India Consolidated Fund of India.

7. In section 19, the words “a Presidency Magistrate or” shall be cmitied.
8. Sections 20 and 21 shall be omitted- :

¢. In section 23, in sub-seciion (2), clause (g) and clause (1)
10. Seciionz 24 and 25 shall be omitied.
;1. The Second Schedule and the Third Schedule shall be omitted.

shzll be omitied-
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ANNEXURE

THE BOMBAY MOTOR VEHICLES TAX ACT, 19538, AS EXTENDED TO THE
TUNION TERRITORY OF DADRA AND NAGAR HAVELIL
(BonmBay Act No. 65 or 1858)
An Act to consolidaie and amend the law relating io the taxation of Motor vehicl
] i X g £ veniwcics
in the State of Bombay and io provide for certain other {n:nfers. o
Whereas it is expedieni to consclidate and amend the law relaling to the taxa-

tion of mclor vehicles in the Slate of Bombay, and to provide for cerizin other
matters: It is hereby enacted in the Ninth Year of the Republic of India as

follows :

1. Shori title, extent and commencement.—(1) This Act may be called the
Bombay Motor Vehicles Tax Act, 1958.

(2) It extends to the whole of the Union ferrifory of Dadra and Nagar Haveli

(3) I shall come into force on such date as the Administrator may, by notifica-
tion in the Official Gazetie, appoint. .

9. Definitions.—In this Act, unless the context otherwise reguires—

(1) “Administrator” means the administrator of the Union territory of
Dadra and Nagar Haveli;

(1A) “appointed day” means the date appointed by the Administrator under
sub-section (3) of seciion 1;

(iB) “certificate of taxation” means a certificate, issued under section 3,
indicating therein the rate at which the tax is leviable, and the
periods for which the fax has been paid;

(2) ‘“fleel owner” means a person who is the registered owner of a fleet of
one hundred or more transport vehicles used or kept: for use in the

Union territory;
(3) “prescribed” means prescribed by rules made under this Act;

(4) “guarter” means a period of three months commencing on the ist day
of April, the 1st day of July, the 1st day of October, or the lst day
of January of each year; and the term “guarterly” shall be construed
accordingly;

(5) “registered owner” means the person in whose name & motor vehicle
is registered under the Motor Vehicles Act, 1939, (IV of 1839);

(6) “tax” means a tax imposed under this Act;

(7} “Taxation Autherity” or “Aquthority” means such officer or authority

' as the Adminisirator may, by notification in the Official Gazelte,

appoint to be the Taxation Authority for the whole Union territory

or for any area or areas for the purposes of this Act, and the

Administrator may appoint more than one officer or authority as
Taxation Authority for the whole Union territory or for 2ny area;

(8) “tax token” means a token jssued under section 5 indicating therein

tax has been paid, and includes a fresh tax token

that the amount of u
issued in place of the original token under this Act:

(8A) “Union terrifory” means the Union territory of Dadra and Nagar
Haveli;
(9) “year” means the financial year;

(10) other words and expressions used, but not defined, in this Act shall
have the meanings respectively assigned to them in the Motor Vehicles

Act, 1939 (IV of 1939).
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3. Levy of fax.—(1) Subjeci io the olher provisions of this Aci, on and irom
the appointed day. there shall be levied and collecied on all molor vehicles used
or kept for use in the Union territory a fax al the rates fixed by the Administralor
by notification in the Official Gazeife bui noi exceeding the maximum rales

specified in the First Schedule:

Provided that in the case of molor vehicles kept by 2 dezler in, or manufacturer
of, such vehicles, for the purposes of irade. there shzll be levied and colleciec
such tax on those motor vehicles only which are permitled {o be used on the
roads in the manner prescribed by rules made under the Rolor Vehicles Act,

1936, (IV of 1838):

Provided further that, if the Adminisirator. because of the disparity in the
rates of tax prevailing in certain areas of the Umion terrifory immediately before
the commencement of this Act or for any other reason, is of cpinion that the
levy and collection of tax on mofor vehicles immedialely at a uniform rafe
throughout the Union ferrifory, is likely fo cause undue hardship ic owners or
persons having possession or control of such vehicles in those arezs, or io affect
adversely trade and commerce or the development of motor transport and other
industries in such areas, the Administrator may levy and collect the tax on motor
vehicles, or any class thereof at different rates in those areas, so however that
by increase or decrease of the rate. of fax annually in those areas, within a
period of three wears, a uniform raie of fax is levied throughout the Union

territory.

(2) Except during any periogd for which the Taxation Authority has, in the

prescribed manner, certified that a motor vehicle was not used or kept for use
in the Union territory, the registered owner or any person having possession or
control of a motor vehicle of which the certificate of registration is current, shall
for the -purposes of this Act. be deemed to use or keep such vehicle for use in

the Union territory.

. 4. Payment of tax.—(1) The tax leviable under section 3 shall be paid in
advance by every registered owner, or any person having possession or control,
of a motor vehicle—

(i) annually, at the rales fixed by the Administrator un i
(hereinafter referred -to as “the annual rate”), or e e &

(ii) for one or more guarters on payment for each such quarter at one-
fourth of the annual rate referred to in clause (i) plus ten per
-eentum thereof (hereinafier .referred to as the ““‘guarteriy rate™), or

(iii) for any period less than a guarier expiring on the last day of the
-quarter, at ithe quarterly -rate aforesaid less one-twelfth of the
annual rate of the tax for every complete calendar month which has
expired during such guarter. :

(2) In calculating the amount of tax due under sub-secfion (1) for any period
less than oue ryear, ‘the fraction of a rupee less than fifty paise shall be taken as
ﬁftjé epaise, and the fraction of a rupee exceeding fifty -paise shall be taken as a
rup!

5. Ussue of -fax doken and -eertificate -of faxation.—(1) When the tax leviable
under sectiun 5 :in respect -0f ‘any -motor vehicle -is paid, the Taxation Authority
‘shall issue. 'to the-person paying -the -tax—

(a) a token, in the prescribed form, indicating ‘therein that such tax has
been paid, and

{b) a certificate of taxation, in the preseribed form, inﬂicating therein
the ‘rate at which the tax is leviable and the period for which ihe
tax has been paid. i
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+ has already been issued in respect of such
v =I‘:all__ on payment of tax as aforesaid,
taxation an eniry of any such paymesni.

provisions of
', Oor person who has j o » gonirol, of
in the Unicn territory 1 fill up. sign and
n sub-section (4), a declaration. and shall
ay to the Taxation Auihorily the iax which he
be linblie 1o pay in respect of such vehicle.

i § U

ih declaration.—(1) Subj

s of this section, when a motor vehicle used or kept
iitered or is proposed ito be used in such manner
. or person who has possession or control. of
icle lizble {0 the payment of an additional {ax under seclion 7. such
cwner persen shall fill up, sien and deliver in the manner provided in sub-
seclion (4) an additional declaraiion and shall along with such additional declara-
tion (accompznied by the tax foken and the certificate of taxation in respect of
such motor vekicle). pay to ihe Taxatfion Authorify ihe additional tax payable
under {hzi seetion, which he appears by such additional declaration fo be liable
to pay in respect of such vehicle.

')

2) Such owner or person shall at the time of making payment of tax under
sub-section (1), or of the additional iax under sub-section (2), produce before the
Taxation Authority a valid certificate of insurance, in respect of the vehicle, which
ré%%';plieei 9351&21 the requiremenis of Chapter VIII of the Moior Vehicles Act, 1939

0 .

(4) The declaration under sub-seetion (1), and the additional declaration under
sub-section (2) shall be in the prescribed form, containing the prescribed parti-
culars, and shall be delivered, after being duly filled up and signed, within the
preseribhed time. The additional declaration shall indicate clearly also the nature
of fhe alferation made in the motor vehicle, or as the case may be., the aliered
use to which the vehicle is proposed to be put.

(5) On receipt of the additionzl tax under sub-section .(2), the Taxation

Authority shall issue to the registered owner., or person who has possession or

* control, of the vehicle a fresh tax ioken in place of the original token and shall
cause an entry of such payment to be made in the certificaie of taxation.

7. Payment of additienal tax.—Where any motor vehicle, in respect of which
a tax Jor any period has been paid. is altered during such period, or proposed
tc be used during such period in such manner, as to cause the vehicle to become
a vehicle in respect of which a higher rate of tax is pavable the registered owner
or person who is in possession or control of such vehicle shall pay for the unex-
pired portion of such period since the vehicle is alfered or proposed to be used.
an additional tax of a sum egual {o the difference hetween the amount of tax pay-
able for such unexpired portion at the higher rate and the rate at which tax was
paid before the alferation or use of the vehicle for that portion; and uniil such
additional tax has been paid. the Taxation Authority shall not grant a fresh fax
token in respect of a vehicle so azltered or proposed to be so used.

8. Liability to pay arrears of tfax of persons suceeeding to the ownership,
possession or conirol of motor vehicles.—(1) If the tax leviable in respect of any
molor vehicle remains unpaid by any person liable for the payment thereof, and
such person before having paid the tax has transferred the ownership of such
vehicle or has ceased to be in possession or control of such vehicle, the person to
whom the ownership of the vehicle has been transferred or the person who has
possession or control of such vehicle shall also be liable fo pay the said fax to
the Taxation Authority.

(2) Nothing contained in this section shall be deemed to effect, the liability to
pay the said tax, of the person who has transferred the ownership or has ceased
to be in possession or control of such vehicle.
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9. Refund of fax—(1) Where any person, who has
respect of a motor vehicle. produces a certificate sim
stating that the tax icken and the certificate of tax
vehicle have been surrendered on ihe date specifie
referred to as “the said date”), such person shall. on
behalt. and subject to such conditic i 1
behalf in the Officile Gazetie, be entitled

(a) where the tax has been paid in advance at the annual rafs. fhen -

(i) in respect of a quarler or quarfers which have not ecommenced Before
the said date. of a sum equal to the difference befween ithe sum
paid at the annual rate and the sum which would have been
payable at the quarterly rate, for every guaricr which has expired
before the said date as also for fhe quarfer in which the iax ioken
and certificate of taxafion are surrendered: and

(ii) in respect of any unexpired poriion of a quarier, in accordance with
the provisions of clause (b) of this sub-section as if he haa paid
the tax for that cuarter at the quarterly rate;

(b) where the tax has been paid in advance at the guarterly rate. then for
each calendar month in the period for which the lax has been paid
and which has not commenced on the saig date. of a sum equal to
oélgi-trelfth of the annual rate of tax leviable in respect of such
vehicle.

(3) Where a2 motor vehicle in respect of which the tax has been pzid is altered
or is used in such manner as fo cause it to become a vehicle in respeci{ of which
the tax is leviable at a lower rate. the person who has paid such fax shall be

entitled on the production of a certificate signed by a Taxation Authority stating

and the certificate of taxation, to a refund of a sum equal o the difference betwesn
the amount which would be refundable to him in accordance with the provisions
of sub-section (1) and the amount of the tax leviable on such vehicle at the
lower rale; and the Taxation Authority shall issue to the regisiered owner, or
person who has possession or control, of the vehicle, a fresh tax icken in nlace
of the original foken, and shall cause an entry of such refund to be made in the
certificate of taxation.

(4) Notwithstanding anything contained in sub-section (1), a person shall be
entitled to a refund of the tax as provided in that sub-section on the production of
a certificate signed by a Taxation Authority stating that such ~Authority is
satisfied that— :

(a) (i) such person for reasons beyond his control. is not able g surrender
the tax token or the certificate of taxation, and

(ii) the vehicle in respect of which the refund of the tax is being claimed
will not be used in any public place during the period for which such
refund is claimed; or,
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(h) (i) the vekicle ir_-' respeci of which refund of the tax is claimea has
ne 1 in any public place during the period for which such
. and

%

couid not be made for reasons beyong his
ai such application is made within such

0 owever
mav be preseribed.

10. Special provision fer ficet owners.—In the case of a fieel owner. the pro-
Fal 3. 4. 5. 6§ and 9 shall. so far as may be. apply subject {o the
£, namely—

visions of st

focllowsi

{1} In order to deiermine the amount of tax payable by a fileei owner in any
vear: hefore the commencement of such year the fleet owner shall first make and
deliver to the Taxzation Authority a preliminary declaration in the prescribed
form stating the prescribed particulars in respect of 2ll fransport vehicles used

.or kepi for use by him in the Union Territory in February of the year immediate-

ly preceding the year for which such declaration is made, or on any day of that
month. Such declaration shall be accompanied by a certificate of final =ssess-
ment of {ax (if any) issued by the Taxation Authorily for such previous year,
=nd such other documents as may be prescribed.

(2) On receipt of such preliminary declaration, and as soon as may be after
the commencement of the year, the Taxation Authority shall, on the basis of such
declaration, determine the amount of tax to be paid by such fleet owner provision-
ally, and communicate the same to the fleet owner by issuing a certificate of pro-
visional assessment of tax for the year, in such form as may be prescribed.

(3) The amount of fax provisionally determined under clause 2 sh;ﬂl be paid
by the fleet owner to the Taxation Authority within fifteen days from the date of
receipt of the certificate of the provisional assessment.

(4)Tke fleet owner shall then fill up and sign a final declaration, in the prescrik-
ed form. stating the prescribed particulars, in respect of the transport vehicles
used or iniended is be used by him in the year for which the fax is ‘payable, and
shall deliver within the prescribed time the final declaration so filled in and
signed. to the Taxation Authority. Such ceclaration shall be accompanied by the
certificate of provisional assessment of tax issued by the Taxaticn Authority for
the vear, and such other documenis as may be prescribed.

(5) On receipt of such final declaration, the Taxation Authority shall verify the
number of transport vehicles used or kept for use by the fleet owner during the
vear for which the tax is payable, the licensed carrving capacity in the case of
stage carriages and coniract carriages, the registered laden weight in the case of
goods vehicles, the unladen weight in ihe case of other transport vehicles, and
such other particulars as may be deemed necessary. and shall finally determine
the amount of iax leviable at the rates fixed under sub-section (1) of section 3
on the transport vehicles of such fleet owner, and communicate the same to the
fleel owner by issuing a certificate of final assessment of tax for that year, in :such
form as may be prescribed.

(8) Where the amourt of tax is finally cetermined under sub-section (5), taking
into consideration the amount paid by the fleet owner under sub-section (3), the
difference (if any) that may be due shall be paid by, or refunded to, the fleet
owner in such manner. and within such time, as may be prescribed.




iion in
by the

cle.

Provided that the fleet owner shall be entiiled
the amount of {ax finally leviable in respe
Tazation Authority a&s not used for a perio

(7) Within thirty days of the iransier of
vehicles, the fleet owner shall report the tran

(8) The Taxation Authorilty may, i
fleet owner 1o produce before him any rom
records, or other documenis or 1o iurnish
vehicles or the accounts. registers, recorsds or ciher
shall comply with any such reguisition made of bim

11. Proceeds of tax to be credited to the Conselidaied Fusd ef Indin—The mro
ceeds of ithe tax recovered under this Act shall be crediied to {ic Consolidated
Fund of India.

12. Arreirs of tax recoverable as arrear of land revemuc.—Any lax due, and

not paid as provided by or under this Act shall, subject to ihke other provisions of
this Act, be recoverable in the same manner as an arrear oi land revenue.

13. Exemption.—(1) All motor vehicies designed end used soleiy for agricul-
tural operations on farms or farm lands, shall be exempt from the payment of
the tax.

(2) The Adminisirator may, subject to ihe provisions of any rules made in
that behalf, by notification in the Official Gazeite, exempt either tolally or partially
any class of motor vehicles other than those failling under -sub-section (1), or any
motor vehicles belonging to any class of persons, irom the payment of the tax.

Explanation.—For the purpose of this section the expression “agricultural
operation” means tiling, sowing. harvesting, crushing of agricultural produce, or
any other similar operation carried out for the purpose of agriculture; but does
not include the iransportation of persons or materials for the purpose of agricul-
ture or the itransportation of agricultural produce.

14. Appeal—(1) Any person, who is aggrieved by any order of a Taxation
Authority, may file an appeal before such person or authoriiy, in such manner,
within such time, and on payment of such fees, as may be prescribed.

(2) The appeal shall be heard and decided in such manner as may be prescribed.

15. Power of Police Officer and the Moior Vehicles Department Ofiicers.—Any
police officer, or officer of the Motor Vehicles Department, in uniform, not below
such rank as may be prescribed by the Administrator in this behalf, may—

(a) enter, at any time beiween sunrise and sunsel, aay premises where he
has reason to believe that a motor wvehicle is kept, or

{b) require the driver of any motor vehicle in any public place to slop such
vehicle and cause it to remazain staitionary so long as may reasonably
be necessary, for the purpose of satisiying himself that the amount
of the tax due in accordance with the provisions of this Aci in respect of
such wvehicle, has been paid.

1€. Penalty for possession or control of motor vehicie wilhoui payment of {ax,
for incomplete and untrue declaration, ete.—{1) Whoever—

(a) as a registered owner or otherwise, has the possession or control of
any motor vehicle used or kept for use in the Union. Territory with
out having paid the amount of the tax, or additional {ax, due in ac-
cordance with the provisions of this Act in respect of such vehicle, or

(b) delivers a declaration or addifional declaration wherein the particulars
required by or under this Act to be therein set forth are not fully and
truly stated, or

(c) obstructs any officer in the exercise of the powers conferred by clause
(a) of section 15 or fails to stop the motor vehicle when reguired so
to do by such officer under clause (b) of that section,

shall, on conviction, be punished—
(i) with fine which shall not be less than a sum equal! to the guarierly fax

payable in respect of such vehicle, and which may extend fo a sum
equal to the annual tax payable in respect of such vehicle; and

(16

-
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(ii) in the event of such person having been previously convicied o¢i ab

jence under ibis section, with fine which shall not be less than a
egual o the tax payable in respect of such vehicle Jfor twe
yiariers, and which may extend to a sum equal to twice the annual
tax payable in respect of such vehicle.

(2) The amouni of any itax due shall be recoverable as if it were a fine.

17, Other penallies—Whoever contravenes any of the provisions of this Act,
ii no other penally is elsewhere provided therein for such a contravention, shall,
on convieiion, be punished with fine which may ex{end fo one hundred rupees, and
in the eveni of such person having been previoasly convicied of an ofience under
this Ael, with fine which nay exiend to two hundred rupees.

18. Compounding ¢i offences—(1) The prescribed officer may either befcre or
aller ihe institulion of proceedings for zny ofience punishable under clause (a)
o! sub-ssetion (1) of section 16, accept from any person charged with such offence
by way of composition thereof such sum of money as may be prescribed, provided
that {he sum is paid within the prescribed lime

(2) On paymeni by such person of such sum together with the amount of tax
(if any). due. such person, if in custody. shall be set at liberty, and if any proceed-
ings in any criminal court have been instituted against such person in respect of
{he ofence the composition shall be deemed to amount to an acquittal, and no
furilier criminal proceedings shall be taken against such person in respect of such
oflence. ==

19. Trial of offences—No court inferior of that of a Magistrate of the Secon
Class shall iry an offence punishable under this Act

20. [Omitted]-
21. [Omitted]-

29.. Protection for bonazfide acts.—No prosecution, suit or other proceeding shall
lip apeinst any person for anything in good faith done or intended to be done under
this Act. )

23, Power to make rules——(1) The Administrator may, subject to the condition
of previous publication. make rules for carrying out the purposes of this Act.

(2) In pariicular, and without prejudice io the generality of the foregoing pro-
vision, the Administrator may make rules for all or any of the following matters,
namely:—

(a) to preseribe the manner in which the tax shall be paid;

(b) to prescribe the manner of certifying under sub-section (2) of section 3;
_ (e) to prescribe the form of the tax {oken and certificate of taxation under
L. section 5;

(d) to prescribe the form of declaration and additional declaration, the

particulars ie be stated therein, and ihe time within which the de-
clarations sheould be delivered under section @;

(e) to regulate’-the manner in which refund of tax may be claimed under
section 93 5

(f) to prescribe the form of preliminary and final declaration, the particu-
lars to be stated itherein, the documents which should accompany
such declarations, the form of certificale of provisional and final
assessment, the time within which the final declaration should be
delivered and the manner in which and the time within which the
difference of tax due may he paid by or refunded to the fleet owner,
under section 10:

(g) -[omitled];

(h) to provide for the total or partial exemption from liability to payment
of the tax in respeci of any class of motor vehicles, or such vehicles
belonging to a class of persons, the time within which the declaration
shall be made in respect of such vehicles or by such persons, the
amount which shall be payable on account of such vehicle and the
token which any such vehicles shall cerry under section 13 and the
manner in which exemption may be clzimed under that section;

(i) to prescribe the authorily before which, the manner in which the time
within which, and the fee on payment of which, an appeal may be




filed. and the manner in which such =ppeal skall be heard and decid-

= ~43nrm TE-
ed, under segtion iJ;

;) to prescribe the rank of officer who may exercisc powers unde: secfioz
15;

(k) fo preserinc the (1) ef
section 1§, the o officer
{ec whom, such

(1) [omitied];

(m) to preseribed the manner in which tax tokens shail be displayed;

‘(n) to provide for the supply of information regarding payment of tax and

prescribe a fee thereior;
(o) any other matfer which may be prescribed.
3) A rule made under this section may provide thai the contravention of any

of tnr: provisions which are specified in such rule shall be punishable with fine,
which meay extend o two hundred rupees

(4) Al rules made under this section shzll be published in the Official Gazetfe
24 [Omitied].
25. [Omitted].

FiRsT SCHEDULE

{Sez Section 3).
Maximum Annusl

Rate of Tax
Rs.
Part |—Motor vekicles using mator spiiz.
A, Motor vehicles fitted solely with pneumatic tyres—
1. Motor cycles and tricvcles {including motor-scooters and cycles with
attachment for propelling the same by mechanicz] power}—
(2} Cyclas not excezding to 50 Kgs. in weight unladen 5 - 36
() Cycles not exceeding 100 Kgs. in weight unladen . a 5 72
(c) Cyclss exceeding 100 Kgs. in weight unladen s = = =]
(@) Tricvcles % - 9%
(e) Cvclas or tncyhles used for drawm, 2 trailer or side-car . 3¢ in sddition to
rates specified above.
11, Motor vehicles not exceeding 250 Kgs. in weight unladen adapted
and used for invalids % = F- 3 . 5 . . 5
1II. Motor vehicles (including tricycles) nsed for carrizge of goods or
materials—
(@) Vehicles the registered laden weigh‘ of which does not exceed
- 750 Kgs. = ™ 200
{b) Vehicles the registered ‘{ad-n wmgh‘ of wh‘ﬂ:h ex"ecds 750 Kg:
but does not exceed 1500 Kgs. . _ . 360
(¢) Vehicles the registered laden weight of which cxcceds 1505 Kgs
but does not exceed 3000 Kgs. . - 520
(d) Vehicles the registered laden weight of which excceds 39:0 Kgs
but does not exceed 4500 Kgs. . . 720
(¢) Vehicles the registered laden weight of which cxceeds 4590 Kgs.
but does not exceed 6000 Kgs. . . e50
(/) Vehicles the registered laden weight of which cxcccds Gooo Kgs
but does not exceed 7500 Kgs. . - f1,200

(g) Vehicles the registersd laden weight of whlch excecds 7533 Kgs The rate specified in
{;f‘ aboveplus Rs. Yoo.
every 250 Kgs.
or part thercof in.
excess of 7500 Kgs.
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v shalt be
Maximum Aznnnsl
Rute of te;
!
: uding tricvcles) plvine for hire 2nd used for the
{a) Vehicles licensad to curry in alf not more than two passengers bac
() Vehicles licensed to carry in all more than Lwo but pot mose
than four passengers F: . N . i 4 2 240
{e} Vehiclas licensad 1o corry more than four nissencers z . The rate specifed

in () a~ove plxs
Bs, So ior every
passenger n
sddition 1o four
PASSEngers, which
the vehicle i85 so

licenssd to carry.
Provided that where @ tax on motor vehicles is levied by any local
authority. the maximum rates for motor vehicles registered for
~use within the limits of such local authority shali be two-thirds

of the aforesaid maximum rates. .

g ale = . -
V. Breakdowi Vans ws=1 for towing disabled vehicles

. ) . 200
VI. Mo: or vehicles other than those Hable to tax under the foregoing
provisions of the Schedule—
{a) Vehicles not exceeding 750 Kgs. in weight, unladen . . (2.
(£) Vehicles exceeding 750 Kes. but not exceeding 1500 Kgs. in
weight. unladen Z = 3 3 z 5 : ; 180
ey Veb icles exceeding 1502 Kes- but not exceeding 2250 Kgs. in
) weight, unladen o . = 3 = = 3 s 24C
{d) Vehicles exceeding 2250 Kgs. in weight, unleden (with seating )
capacity for not exceeding I5 persons inciuding the driver) . 4cc
() Vehicles exceeding 2250 Kgs. in we)ight, unladen [with seating
* capacity over than that specifiedd in { [sx0ge : " . 4046

(Pius 8. IC  per
person in exc~ss of
135}

VII. Additional tax payable inrespect of motor vehicleused f oy drawing
trailers— -

(i) for.each trailer when the trailer is used for the carriage of goods The rates specified
in clause 1lII 1w
respect of motor

for the :
of goods or
materials-
(if) for each trailer when used for the carrisge of passengers . . The rates specified
' : in dause IV in
respect of  mofor
vehidies plying
for hire and
used for the
carriage

PaESSCNEers.




SECOXD ScHEDULE—{Onsitted).

THIED ScuEDULE—(Omitred).

[Ne.

K. R.
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toned therein
provided thar
such surchargs
shall, in no cass
exceed Rs. Sco.




